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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE
REPORTED KILLING OF SANTHALS
BY LAND OWNERS IN PURNEA
DISTRICT OF BIHAR
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR{
K.C. PANT) : On the 22nd November
ghastly and tragic incident occured in village
Rupaspur, Police Station Dhamdaba,
Distiict Purnea in Bihar. Information so
far available with the State Government
indcates that a piot land had been cuitivat-
ed by one Kandan Murnu of Santhal Tola.
At about 3-30 p.m, on 22nd Nevember, a
mob of about 150 armed with bows, arrows
_blialas, garasas etc. Came to the plot and
began cutiing ripe paddy. Some of them

o were ‘keeping guard, When a few Santhals .

who lived clpse by opproached the plot in

- dispute, they were chased away by the mob,
B 'rhe mb than came over to the Ssmthai,
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Total and was joined by another mob armed

with guns and accompained by tractors,

trailers and station wagon. The two moos
surrounded the Santhal Tola, locked the
houses from outside and set fire to them, Ia
all 45 houses were burnt, . Those who iried .
to escape were shot at. Injuries were also
inflicted by garasas and other weapons. Some
of the dead bodies of those who were killed -
were whisked away in tractors. So far
four bodies have been recovered from houses
and 10 from the Kosi river bed. Report
have so far been received about injuries to 33
who are stated to be receiving medical
treatm-nt. Criminai case has been registered
and 10 persons have so far been arrested.
Warrants and processes under Criminal
Procedure Code have been taken out against
the absconding accused and investigations
are in progress, The C.M., Bihar visited the
village on receipt of information regarding
thess incidents. Senior Polic officers are
camping in the area and necessary measures
have heen taken to maintain
peace and prevent any  recrude
cence of trouble, The Deputy Supdt. of
Polce and the Block Development Officer
concerned have been suspeoded for negli-
gence. A sum of Rs. 3000/- has been dis-
tributed as immediate relief to the affected
villagers. The Government of India are
keeping in close toucn with the State
Gouvernment and will provide whatever
assistance may be required by the
Government of Bihar in taking action
according to law against the persons respon-

sible for the commission of these heinous
offences,
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MR. SPEAKER : He says, Government
is aware of it. How can he announced it.
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'MR. SPEAKER : He is not ina ﬁosi-
‘tlon’ to say. These mattérs relate to the
State Government. He has said so.
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SHRI HARIXISHORE SINGH (Pupri) :
8ir, a big tragedy has taken place in the
District of Purnea. While I share the
sentiments and support the demand of
Shri Ramavatar Shastri for sendling a Parlia-
mentary Committce from here, 1 very
strongly deplore his mentioning the name of

Dr. L. N. Suddansu who or whose family
has noghins to do with this land dispute.

off TR et - Sy WA X
@re foar 1w gyEd fasmgy @
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SHRI HARI KISHORE SINGH : The
two are separate.

SHR1 RAMAVATAR SHASTRI : It
wilt be proved. His son was arrested,

- .SHRI HARI KI{SHORE SINGH : Those
two- are separate. If his family is partitioned
and'somebody is living separately, how can
we. Mvc him 7 He is great man and his
oame is'great.  But because you can make
wme pofitical capital: out of it, thercfore
you 'havq momhncd his name.

/" SHRI ‘RAMAVATAR SHASTRI : He
vAs Bresent in the village also. In hig plv-
900 t htppcned
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SHRI HARI KISHORE SINGE We{ :
know that -he' was im the villige but we
know of his health also. Please do not.
mention his name. You are- not going to
make any political capital out of it; it is
the Socialist Party which is doing it lnd
getting it, '

It is not only in Purnea District but
throughout the whole northern belt of Bihar
that this agrarian problem has been very
much aggravated and the Bihar Government
is not able to cope up with the situation,
Not only in Purpea but in my own area
also some landholders-- 1 do not call them
zamindars--were shot dead by some people’
against whom the police is proceeding,
Three young brothers were shot dead; their
poor mother and father were wounded and
they are lying in the hospital in Sitamarhi
in Muzaffarpur District. In Darbhanga the
same things are taking place. So, I would
request the Minister to take note of this
that throughout the northern beit of Bihar
law and order is deteriorating and unsocial
elements are trying to exploit the situation.

This situation has been created specially
since 1967 when the perty to which Shastriji
belongs came to power and failed to fulfil
the promises which they had made to the
people during elections. This tragedy has
arisen out of the fact that the promises made
by the political parties have not been fui-
filled.

Now I would like to know from the
hon. Minister whether he is aware of the
fact that every vear in the last few years
during the harvesting season occurrences of
this kind take place specially in Purnea,
Darbhanga and Muzaffarpur Districts, and
what preventive measures the Government
took in this area,

I would also like to know whether it
is a fact that Shri Ram Adhar Singh on
whose land this ugly incident took place
informed the police ecarlier about the in-
tending trouble and, if so, what measures
the police took to prevent the incident.
Further, 1 want to know whether this
land was not a disputed land, that it wea
previously an acrodrome which was later on
taken - into cultivation by landlords. I’
should also fike to know. whether this ugly

incident took place at the instigation of the .

specially, the Jocal
Shi Kallka_

Socialist. party workers,
M.L.A. of Socialist pmy.
Singh, :
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R ! wa_nt to kno\v whet!_m tho lo,cal
police in “order to cover its incompetence is
trying to implicate others who were not
involved in the dispute and who were far
away from the scene of occurrence in Patna
and other places. I know the names and
ifthe hon, Minister would like to know
I would give him the names.

These are a few questions I had to
put to the hon. Minister. Lastly and most
humbly, I would like to submit to the
hon. Minister that this kind of agitation
is taking place throughout Bihar and in
other parts of the country also, May 1 know
whether the Central Govermment--I do not
know whether he is in a position to answer
this question or not--would take immediate
steps to formulate 2 upiform land policy
and implement it quickly so that these
kind of incidents do not take place and the
House is not faced with this situation and
the face of the country is not tarnished by
the occurrence of such tragic incidents,

SHRIK. C. PANT : I agree with my
hon, friend and it bas been said earlier
by Shri Sharma and others also that we
should not lose this opportunity of relating
this incident to the root cause which is
insufficient impliementation of land reforms
measures in Bihar, If this incident, how-
ever tragic, however painful, underlines
the neced to implement these measures
quickly and steps are taken to see that on
the ground land reforms measures arc
implemented along the lines suggested by
the Central Committee or at least what is
already the law of Bihar is implemented
on the ground--even that will help to relieve
matters--then, I think, some good will come
out of this discussion.

I share the feelings of those hon.
members who have underlined this point
and 1 do hope that the Bihar Government
will take necessary steps. I do not entirely
agree with Shri Shastri for his assessmeat
of the Chief Minister of Bihar, My under-
standing of the Chief Minister, #0 far as I
have been able to meet him and know him,
is that he is an honest maa who certainly
‘wants
trying to do his best.
matter. Almost all parties have had their
turn in the Governnmient in  Bihar. If today
these things still stare us in the face, I do
"ot think we should mnsfet the back from
-'m to anothcr.

to take these steps and who is
This is not a party

_ dents in the course of the last
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As to whether ‘prior info_tma.tion was
given to the police or not; I have no
information. Whether it was a disputed
land or not, the information is that it
was a disputed land, I do not think,
whether the land was disputed or not, has
anything to do with what happencd later
on. Nothing can be justified about what.
happened later on. I think, we should treat
it separately from the original dispute,
if any.

Then, my hon. friend said that there are
certain people who were not present and
who are being implicated, may | request
him to pass this information to the Bihar
Government so that they can take it into
account while conducting their investigations,

MR. SPEAKER: May I remind the hoa.
M:mbers that they should straightway ask
questions, There should not be long spreches
and introductory remarks along with.
questions because that takes a long time,
I am sure, Mr. Daschowdhury will agree
with me and put his question straightway.

SHRI B. K. DASCHOWDHURY
( Cooch-Bshar ) :  The hon. Minister has
stated that the entire incident relates to the
State Government because of the law and
order problem and also the hon. Minister
has said that this matter relating to land dis-~
putes is within the jurisdiction of tho State
Government, But I would only ask and like
to know from the hon. Minister whether in
the Constitution there are certain provisions
to safeguard the interests of the weaker sec
tions of the people. I may mention one of
such provisions, Art, 46 which says that there
shall be no form of exploitation or-
social injustice done to weaker sections of
the people anJ, in particular, to the Schedu- -
led Castes and Scheduled Tribes.

Coming to the poiat, if that be so, what
action has so far been taken by the Central
Government to see that these provisions en- "
shrined in the Directive Principles of State:
Policy in our Constitution are strictly imple-~
mented by the States ? Looking to the con- :
dition of the Scheduled Tribes, here is a cate -
where a few hundreds of poor Scheduled::
Tribes people, the Santhals who were ex-.
ploited for ages and ages. My bon, fnends;"
stated that the present incident is not alope’:
but there have been & large number of inci.
fifteen dayi
‘beginning with Rupaspur ii Purnea districs
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SR SImB ‘K 'Da!chowdhury]

.1y bas been _quite ‘haphazard  and halting
- -and is renuy ‘stagnating very much for some
. fime, at'least, for few years now. REven
-i,knowinc fnﬂ-Well what steps the Govern-

- .:gijent have sa far taken to avoid such inci-

“dents $o ‘that there. may not be any -clashes,

" Ifyou take the .full details and the full

‘Becount, in the last two or three  years, the
. poorer sections of the community have been
: wbjected to these clashes with large numbers
‘of deaihs over disputes either over land
tenure or land system or land plicy or in
regard to share-croppers by the Bataidars in
‘Bihar and the Jotdurs and its number stands
_around 500, Five hundred people or so
have been  murdered and kiiled by these
- snonied men, big Jotdars and landlords.
What steps have been taken by the Govern-
ment ? Only there are sorne criminal cases,
" some judicial review here and there and
mnothing more than that. )

I would also like to know from the
"hon. Minister . whether he also agrees that
- wunless these killings and murders, stabbing

“at the back, gun shot at the back and firing
" -on-or Jocking them inside the house, are
“totally stopped and these could be stopped
- only, when the Centre gets the power to
legislate and and give proper direction to the
State Governments that there should be a
uniform land legislation policy throughout
the country. — the country as a whole will
- have o escape from revolution led by the
__lo-'cal!ed Harijans.

Secondly, whatever we have come to
Imo' from the press reporis, this incident
. seems to be much more larger and much
more ghastly than as _described by the hon.
Miaister. Some one stated that sixteen
”powln ‘died. Some put the number of deaths
"at 20, Some other hon. Member said that
itis '35, But ‘we find from the hon. Ministers
_ statement that the deaths are only four or
“that at Jeast four dead bodies were recovered
“from the Kosi. So, thore scems to be a.
‘largs divergence of opinion -between what
B expxgmﬂ in the Press and the Govern-
? ' I'would  request the hon
o8ter to conmder the point and let there
5 l_i_‘nmentary Committes to go into.the
Tepott to this Parliament within

. Government,

d&ys fmm now wbethqr,l it is lihe_ :

nm Satkd!s " Bfkw"'(cm" "

snmxcrmr My m fﬁeml

/1 do-not want to go into the details. Si, it -.h" himeelf pointed out that in the " Copsti-

-+ is ‘well-known that land reform in our coun-

tution as it is at present, land is'a State
subject. Therefore, he - says the Ccmﬁtﬂlion '
should be amended in order to apply & uni-
form land legisiation policy and this sugges-
tion was made by Mr. Sharma also when
he put the question.

As to what the Centre has done, we
have ‘been promoling land reforms with
vigour and with sincerity and apant from
that, we have been taking so many measures
which the House knows and in which there
is no disagreement in the House on the pro-
motion of the welfare of the Scheduled
Castes and the Scheduled Tribes and in
protecting their rights.

In this matter sometimes instances like
these remind us that in spite of all that we
have done, lot more remains to be donie
and certain people, at the least instigation,
revert to the law of the jungle and take law
hnto their own hands and perpetrate such
ocinous crimes. There can be condemnation
tf such crimes etc, but that onjy underlines
ihe need to keep up pressure 'so that such
ncidents do not take placea nd 1 may say,
I entirely share the indignation of the hon,
Member,

So far as the dead arc concerned he said
4 bodies were found in the river, Four were
dead in the river bed as reported to us.
"Four were recovered from the Houses, mak-
ing a total of 12, ‘This is the report of the
State Government. 1 can give the authori-
tative information given to me by the Bihar
1 have given all the facts. I
do not know what more a Parliamentary
Commiittee could find out there. In any
case, the State Government has been looking
into the whole matter and taking necessary
steps as symbolised by the Chief Minister’s
persopal visit to the spot and I don’t think
Parhnmenmy Committee is necessary.

MR. SPEAKER : Shri Jyotirmoy Bosu—
absent,

dxmr-ww.(wm):
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PAPERS LAID ON THE TABLE
(ANNUAL REPORT OF A Il MS.)

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
"PLANNING (PROF. D.P. CHATTOPADH-
AYAYA : On behalf of Shri Uma Shankar.
Dikshit—1 beg to lay on tho table a copy of
the Annual Report of the All India lnstitute
of Medical Sciences, New Dethi, for the
year 1970-71, under section 19 of the All
India, Institute of Medical Sciences Act,
1956. [Plabed in Library See. No. LT-
1141171

REPORT OF LAW COMMISSION

THE MINISTER OF LAW AND JUS-
TICE (SHRT H R. GOKHALE) : I beg to
lay on the Table a copy of the Forty-sixth
"Report of the Law Commission on the
Constitution (Twenty-ﬁflh Amendment) Bill,
1971. [Placed in library. See No. LT-

1148/71]

REVIEW AND ANNUAL RBPORT OF
CENTRAL ROAD TRANSPORTS CORPORATION
LTD. CALCUTTA BTC.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
“TRANSPORT (SHRI RAJ BAHADUR) : 1
beg to lay on the Table—

() () A copy each of the following
papers (Hindi and Eogligh versions
usder sub-gection (1) of section
619A of the Companies Act,
1956 ;~— .

(a) Review by the Goverament on

the workiog of the Ceatral .

Road Transport Corporation
Limited, Calcutta, for the year
1969-70.

{b) Anmul Report of tbe Central
Road - Transport - Corporation
'Limited, Calicutta, for the year

196970 along with the Audited: -

.Acoounts and the comments . of

xﬂm of Santhals in’ “AGRAMAYANA'S, 1893 (SAKA) ‘Papers Laid 238

~ the Comptroller and Auditnt
‘Gengral thercon,

[Placcd in Library See No. LI’w—-
114911 - .

(i) A statement (Hindi and English
versions) showing reasous fof.
delay in laying the above papers

{Placed in Library See. No. LT-.
uso/mnl.

(2) A copy of the Annual Accounts of
the Bombay Port Trast for the year
1969-70 (Hindi & English versions)
and the Audit Report thereon,

(Placed in library. See No. LT- N
1s1/ml. :

(3) A copy of the Calcutta ‘rnmwnyl
Company (Taking over of Manage-
ment) Amendment Act, 1971 (Hindi
and English versions) (President’s
Act No. 6 of 1971) published in
Gazette of India dated the 28th
August, 197!, under sub-section
(3) of section 3 of the West Bengal
State Legislature (Delegation of
Powers) Act, 1971, [Placed in libr-
ary. See No. LT—1152/11}

4) () A copy of the Punjab Tourist
vehicles (Chandigarh  First
Amendment) Rules, 1970
(Hindi and English versions)
published in Notification No.
12438-HlL (4) 70/29748 in -
Chandigarh  Administration’
Gazette dated the 9th Decem.
ber, 1970, under sub-section:
(3) of section 133 of the
Motor Vehicles Act. 1939,
A statement (Hindi asnd Eng.
lish versions) showing reasons
for delay in laying the nbo'w
Notification.

{Placed in Library. See No. LT
1153/11]

(i)

ACCOTNTS OF D.D.A,

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING

‘(SHRI 1, K. GUJRAL: I beg to lay on the

Table a copy of ths Certified Accounts’ of
the Delhi Development Authority for: tlw
year 1968-69 (Hindi and English voninn;!

together with the Audit . Report thereon:



